GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/305/2018 /ARE-11 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560001
Date: 22nd June, 2022,

RECOMMENDATION

Sub: Departmental Inquiry . against Shri
M.G.Rangaraju, Surveyor, Taluk Office,
Tumakuru Taluk and Tumakuru District-reg.,

Ref: 1) Government Order No.sow 131 e3ewese(3) 2017,
Bengaluru, dated: 21/ 10/2017.

2) Nomination Order No.UPLOK-2/DE/305/
2018, Bengaluru, dated: 03/07/2018 of
Upalokayukta, State of Karnataka, Bengaluru.

3) Inquiry Report dated: 15 /06/2022 of

Additional Registrar of Enquiries-11, Karnataka
Lokayukta, Bengaluru.
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The Government by its order dated: 21/10/2017 initiated
the disciplinary proceedings against Shri M.G.Rangaraju,
Surveyor, Taluk Office, Tumakuru Taluk and Tumakuru District
(hereinafter referred to as Delinquent Government Official, for

short as DGO) and entrusted the Departmental Inquiry to this

I

Institution.



9. Thia Institution by Nomination Order No. UPLOK-2/DE/305/2018,
Bengaluru, dated: 03/07/2018 nominated Additional Registrar of
Enquiries-11, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGO for the alleged charge of misconduct, said to have

been committed by him.

3. The DGO, Shri M.G.Rangaraju, Surveyor, Taluk Office, Tumakuru

Taluk and Tumakuru District was tried for the following charges:
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4, During the pendency of the Inquiry, on 04/06/2022, DGO
appeared in person and files Application with copy of orders
passed on IA No.I/2021 in Criminal Appeal No.1822/2021 dated:
22/12/2021 and dismissal order No.SSLR/ADM/15011/03/2022,

dated: 12/01/2022 and seeks to stop the proceedings.

5. On perusal of the documents it reveals that, DGO was convicted
and order of sentence by VII Additional Sessions and Special Judge
at Tumkur, in Special case No0.226/2016, dated: 29/11/2021.
Being aggrieved by the said Judgment, the DGO has preferred
Criminal Appeal No.1822/2021 before the Hon’ble High Court of
Karnataka, Bengaluru Bench pleased to partly allowed the said
Appeal on 22/12/2021 and confirmed the conviction and the

sentence is suspended.

6. On perusal of the judgment and on consideration of the totality of
circumstances, it is held that, DGO is not a Government servant in
view of conviction by the VII Additional Sessions and Special Judge
at Tumkur, and same is confirmed by Hon’ble High Court of

Karnatka, Bengaluru Bench. Therefore, present proceedings may



be closed at present subject to till any order of reinstatement,
challenging the order passed in Criminal Appeal No.
No.1822/2021, dated: 22/12/2021 passed by Hon’ble High Court
of Karnataka, Bengaluru Bench. Hence, the instant proceedings
against the DGO do not survive for consideration at present.
“The proceedings initiated against DGO, Shri
M.G.Rangaraju‘, Surveyor, Taluk Office, Tumakuru
Taluk and Tumakuru District needs to be stopped for
the present in view of the fact that the DGO is not a
Government Servant. The Inquiry against him shall
be continued from the stage where it was stopped,
subject to any order of reinstatement if preferred by
DGO, Challenging the order passed in Criminal
Appeal No.1822/2021, dated: 22/12/2021 passed by

Hon’ble High Court of Karnataka, Bengaluru Bench”.

7. Therefore, it is hereby recommended to the Government to accept
the report of Inquiry Officer and to close the proceedings against
DGO, Shri M.G.Rangaraju, Surveyor, Taluk Office, Tumakuru
Taluk and Tumakuru District for the time being, subject to re-
opening of the case from the stage it is closed subject to any order

of reinstatement, Challenging the order passed in Criminal Appeal



No.1822/2021, dated: 22/12/2021 passed by Hon’ble High Court

of Karnataka, Bengaluru Bench.

8. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.

Ly

(JUSTICE K.N -PHANEENDRA)
UPALOKAYUKTA-2,
STATE OF KARNATAKA.
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KARNATAKA LOKAYUKTA

NO. UPLOK-2/DE/305/2018/ARE-11 M.S.Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001,
Date: 15/06/2022.

REPORT:

Sub: Departmental Enquiry  against  Sri.
M.G.Rangaraju, Surveyor, Taluk Office,
Tumakuru Taluk and District -reg.

Ref: 1. Government Order No. 3oa 131 PR%T0%e(3)
2017 Bengaluru, dated 21/10/2017.
2. Nomination Order No. UPLOK-
2/DE/305/2018 Bengaluru, dated
03/07/2018.
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1. The Departmental Enquiry is initiated against Sri.
M.G.Rangaraju, Surveyor, Taluk Office, Tumakuru Taluk
and District. On the basis of the complaint dated
15/04/2015 filed by the complainant, Shri. Thopaiah,
Agricultirst, Maralenahalli Grama,” Tumakuru Dist, the
allegations in the complaint is that the complainant had
applied for Haddubastu to Sy.No.70/3 measuring 1 acre 17

guntas of Marenahalli, Tumakuru belonging to his mother-

.
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in-law Gangamma and at that time DGO demanded and
accepted Rs.1,800/- from the complainant and further bribe
of Rs.5,000/- demanded from the complainant. As the
complainant was not willing to pay the bribe amount
appeared before Lokayukta Police Station, Tumkuru on
01/04/2015 and on verifying the recorded version recorded
in the mobile of the complainant, the Police Inspector,
Karnataka Lokayukta, Tumakuru (hereinafter referred to as
“Investigating Officer”) registered case in Cr.No.02/2015
against the DGO for the offences punishable under section
7,13(1)(d) r/w 13(2) of P.C.Act, 1988.

2. The Investigating Officer took up investigation and on
16/04/2015 the DGO was caught red-handed nearby tea-
shop of Mathru Souharda Credit Co-operative Society Ltd,
Tumakuru. The Investigating Officer seized the tainted
amount Rs.5,000/- from the DGO after following post trap
formalities. The DGO failed to give satisfactory explanation
about possession of the tainted amount. After completion of
investigation the investigating officer has filed charge sheet

against the DGO in the concerned jurisdictional Court.

3. Hon’ble Upalokayukta invoking power vested under
section 7(2) of the Karnataka Lokayukta Act, 1984, took up
investigation and on perusal of complaint, FIR, Mahazars,

FSL report and other documents, found prima facie case and

L8
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forwarded report dated 12/05/2017 U/s 12(3) of Karnataka

Lokayukta Act, 1984 recommended the competent authority
to initiate disciplinary proceedings against the DGO and to

entrust the enquiry to the Hon’ble Upalokayukta, Karnataka
under Rule 14-A of the KCS (CC& A) Rules 1957. The

Government by order dated 21/10/2017 entrusted the
matter to the Hon’ble Upalokayukta.

4, The Hon’ble Upalokayukta by order dated 03/07/2018,

nominated Additional Registrar Enquiries-11 to conduct the

enquiry.

Sk The Articles of charge as framed by Additional Registrar
Enquiries-11 is as follows:
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6. The statement of imputations of misconduct as framed by

Additional Registrar Enquiries-11 is as follows:
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7. Notice of Articles of charge, statement of imputation of
misconduct with list of witnesses and documents was served
upon the DGO. In response to the service of articles of
charge, DGO entered appearance before this authority on
08/07/2019. In the course of first oral statement of the
DGO recorded on 08/07/2019 he pleaded not guilty and
claimed to be enquired. The date of Retirement DGO is
31/05/2034.

8. The DGO has not filed his Written Statement.

9. The disciplinary authority has examined three witness

and got 19 documents exhibited.

10. On 04/06/2022 DGO files application with copy of
orders passed on IANO I in Criminal Appeal No.1822 /2021
dated 22/12/2021 and dismissal order dated 12/01/2022

and seeks to stop the proceedings.

11. On perusal of the said documents it reveals that DGO
has preferred Criminal Appeal No. 1822/21 on the file of
Hon’ble High Court of Karnataka against the judgment of
conviction and order of sentence dated 29/11/2021 passed
by IV Additional District Judge and Special Judge, Tumkur
in Spl. Case No.226 /16 and the sentence is suspended.

A

A
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12. Thereafter, file is placed before Hon’ble Upalokayukta
that DGO is dismissed from service and for kind approval to

stop the proceedings till any order of reinstatement and to

put up report accordingly.

13. On 05/06/2022 Hon’ble Upalokayukta has approved
for putting the report of stopping the proceedings till any

order of reinstatement.

14. Hence, this proceedings is stopped till any order of

reinstatement.

15. Submitted to Hon’ble Upalokayukta, for kind approval

and necessary action in the matter.

(J.PY Archana)
Additional Registrar (Enquiries-11),
Karnataka Lokayukta,
Bangalore.

ANNEXURES

List of witnesses examined on behalf of the Disciplinary
Authority:-

PW1:- Sri. Thopaiah.
PW2:- Sri. Kumar Nag.0.K

/@/gu,
: \
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PW3: Sri. M.R.Goutham

List of witnesses examined on behalf DGO:-NIL

List of documents marked on behalf of Disciplinary
Authority:-

Ex P1 Xerox copy of complaint of P.W.1. I

Ex P2 Xerox copy of list of currency notes. |

Ex P3 Xerox copy of pre-trap mahazar.

Ex.P4 Xerox copy of statement of DGO

Ex P5 Xerox copy of tap panchanama.

Ex P6 Xerox copies of photographs of pre-trap
mahazar. |

Ex P7 Xerox copies of photographs of trap
proceedings.

Ex P8 Xerox copies of transcription version

identified by Devaraj. |

Ex P9 Xerox copy of FIR in Cr.No.2/2015. |
Ex P10 Xerox copy of letter dated 13/02/2015
of Smt. Gangamma.
Ex P11 Xerox copies of sketch of spot.
and ExP12
Ex P13 Xerox copy of 2 sketches received from
and Ex PWD Engineer.
P14
Ex P15 Xerox copy of Chemical examiner’s

o
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report dated 25/04 /2015

Ex P16 Xerox copy of service details of DGO.

Ex P17 Xerox copy of documents received
from Tahasildar on 25/04/2015.

Ex P18 Xerox copy of letter dated 16/04/2015
of Tahasildar.

Ex P19 Xerox copy of Judgment dated

29/11/2021 passed by Learned VII
Additional Sessions and Special Judge,
Tumkuru.

Additionl Reglstrar (Enquiries-11);
Karnataka Lokayukta, Bangalore.






